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DefiniUons
In these rules, unle<< the context othenrvlse requlres,-
(a) 'Acf' means the Anand Maniages Act 1909 as amended by the Anand Marriages

(Amendment) Ad.,2012(7 of 1909);
(bl "Anand maniage'means Anand madage commonly knoyvn as Anand Karaj solemnized

under the Act;
(c) "Distrlct Reglsfar" means the Dlstsict Reglstrar of a distrlct authorlsed under rule 3;
(d) "furm" means the Form appended to these rules;
(e) 'register? means a register of Anand Marrhges maintained by the Regisbar of

Marriages;
(0 "Reglstraf'means the Reglsfar of Maniages authorised under rule 3.

Authorlsauon for r€glstrauon of marlaEes
For, the purpose of registratjon of Anand Mariages commonly known as Anand Kanj
solernnized within the State, the State Govemment may, by notificaflon in the official
C,azetE, authdrise an officer to ber-

(a) a District Registmr for the distoict specified in that notification;
(b) a Registrar of Manlages for the areas speciffed ln that noUfication.

Jurlsdictlon
The Anand marlage shall be reglstered wlth the Reglsfar wlthln whose Jurlsdlcdm such
manlage ls solemnlzed.

I'lalntenane of RegisEr of Marriages
The Regisbar shall maintaln Reglster of Anand Maniages in Form-I.
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Registration No. NEIRN -646

DEPARTMENT OF LAW & JUSTICE

NOTIFICATION

' THE NAGAI-AilD (ANAI{D IiARRHGES) REGISTRATTON RULE$ 2025

Dated Kohlma, the 2OtJanuary 2026.

,LAW/ACT-B-7912O25:; In exercise of $re powers conferred by section 6 of $re Anand
Maniages Act, f909 (7 of 1909) tre State Government of Nagaland hereby makes the following
rules to provide for reglstrauon of Anand Manlages, namely:-

Short UUe and @mmen@ment
(1) These rules may be called the Nagaland (Anand Marrlages) Registration

Rules, 2025.
(2) It shall come into force from the dab of their publlcation in the Nagaland

Gazetb.
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(2) The memorandum shall be stgned by both the parties to the maniage and at least
two other persons who have witnessed the marriage.

(3) The parties to the marriage who have not registered their rnarriage within the
period specified under sub-rule (1) may get their marriage registered by submitting fre
memorandum to the Registrar in Form-II and a Declaration in Form-[I along with
documents to prove the solemnization of the maniage to the sausfaction of the regisbar and
registration fee of rupees five hundred:

Provided that such Declaration shall be attested by a Gazetted officer or Member of
Parliament or Member of Legislauve Assembly or Member of Local self Government
Institutions or notary,

v€rification and Regisbation of Marriages
(1) where on verification and scruuny of the memorandum and documents receirred

under sub-rule (1) or sub-rule (3) of rule 6 the Registrar is satisfied that the maniage has
been- solemnized, he may enter the partiarlars of the maniage in the register and i-ssue a
certjficate of Anand Marriage in furm-I V.

(2) Where the Registrar has reasons to belleve that-
(a) the marrlage between the parties has not been performed in accordance with the

Anand Mariage ceremony; or
(b) the identity of the parties or ure witnesses testifying the solemnizauon of the

marriage is not established: or
(c) the documents tendered before him do not prove the marital status oF the

partieE he may, call upon the parties to produce sucfr further information or
documents as he may deem necessary for establishing the idendty of the parties
and the witnesses or correctness of the information or documents presented to
him within a period of thirty days from the date of receipt of memorandum.

Refusal of reglstraEon of Anand Marriage
The 

.Registrar' may, for the reasons to be recorded in wriUng refus! ure registration of
maniage, lf the party to the marriage fails to comply with the diieaions issued fy him under
suFrule (2) of rule 7.

Correction of the entries in the register
The Registar may, on an application made by any parties to the marriage, if he satisfied
that there is typographical or clerical mistakes in the entries made in the iegister or on the
certificate of registration in relation to the name, age or date of marriage, make suitable
corrections with previous sanction of the Dlstrict Registrar and affix his iignature to eadr
such correction:
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Proedute for Registration
(1) The parties to the Anand Maniage shall prepare a Memorandum in duplicate in

Form'II and submit the same to the Registrar along with documents to prove the
solemnizatjon of the Marriage to the satisfacuon of the Reglstrar and Reglstration Fee of
rupees fifty within a period of thirty days from the date of solemnization of thetr marriage:

Provided that for registntion of marriages solemnized before the commencement of
srese rules, such memorandum may be submitted within a period of one year from the date
of commencement of these rules.

8.
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10. Appeal
(1) Any person aggrieved by the decision of the Registrar may file an appeal to the
Diskict Registrar within a period of three months from the date of communication of such
decision:

Provided that the delay, if any, in flling such appeal may be condoned for the
reasons to be recorded in writing by he Dist ict Registrar if the Appellant satisfies Dlstlct
Registrar that he had sufficient cause for not preferring the appeal within the specified
period.

(2) The District Registrar shall after giving opportunity of hearing to the partes
concerned, dispose of the appeal withln a period of Rfteen days.

11. Filling of l'{emorandum
(1) The Registrar shall forward duplicate copies of the memorandum received in a

month to the DisEict Registrar before the 10h day of every subsequent month.

(2) The originals of the memorandum received by the Registrar and duplicate copies
forwarded to the District Registrar shall be retained under the (relevant laws of the Sfate).

(3) The Registrar shall also fonmrd particulars of the corrections made under rule 8
with the date of correction and a copy Brereof to the District Registrar.

sdl-
THEJANGU.U KIRE

Secretary, Law & Justice Departrnent
Government of Nagaland
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FORM-I

lSee Rule 5l
REGISTER OFANAND MARRIAGES

X. Date of Marriage:
) Place of Marriage:

(specify halL auditortum etc.)

localarea Village

f,
Taluk/suF

uision

SiBnature of the Husband

Photo of the
Husband to be

affixed

Photo of the
wife to be

atfixed

Signature of the wife

3. Oetails of Parties to the Marriage (As on the date of marriage)

tPut ( ) mark on whichever is applicable.
Witn€ss of solemnlzation of marriage

(a) Name:

(b) Address

(a) Name:

(b) Address

1

,)

Oetails Husband Wife
(a) Name in full (in capibl letters)

(b) Nationallty

(c) Age and date of birth (sufticient
proof shall be produced)

(d) Permanent address

Previo us marital status
Married
Unmarried
Widower
Widow

Divirced
(t) Wheth€r any spouse is

liviog (if yes, number of
spouse living)

(h) Name of father or
guardian and the
relationshlp
(0 Ase

(ii) Mdress
(i, Name of Mother

(D Ase
(il) Address

4

Dlstrict

[e) Present address

(f)
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FORM.II

lSee Rule 6(r)l

[,IEMORANOUM FOR REGISTRATION OF ANAND MARRIAGE

Place of Marriage:
(specify ha ll, Auditorium, etc.)

Local area D ist rict

3. Detalls of Panies to the Marriage (As on the date of marria8e)
Details Husband Wife

(a) Name in full (in capital letters)

(b) Nationality

(c) Age and date of blrth
(sufficient proof shall be produced)

(d) Permanent address

(e) Present address

'(f) Previous marital status

Married
Unmarried

Widower
Widow
Oivorced

(h) N.ame of furher
(i) Ase

(ii) Addres
Signature with date
(if he is a consenting partyl

(i) Name of mother
(i) Age
(ii) Address
Si6nature with date

(if she is a consentint party)

'Put ( ) mark on whichever is applicable.
Witness of solemnization of marriage

1. (a) Name:
(b) Address

(c) Si8nature with date

2. (a) Name:
(b) Address
(c) Sitnature with date

4

5. Details of Documents/records/proof of marriage required under rule 6:

1. Date of Marriage: 

-- village lralut/ suO-

loiririon

(el Whether any spouse is livin6
(if yes, number of spouse livingl

5ignature with date
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declere that the detalls shown above are true to the best ofour knowledge and belief.

Signature of the Partiesl

Place;

Date: 2

Husband

Wife

(For Office Use)

Received by Post/in Person on

ReSlstered in the Registrar of Marriages (Common) on
as ReBn, No, _

Reglstrar

FORM No.lll

[see R ule 5(3)]

DECLARATION

(Name

(Date of Marria8e) at (place of marriage.
The memorandum for registration of marriage could not be submitted within the period specified under
rule 6 due to (speciry reason). we
hereby submit memorandum (Form-ll) along with documents lo prove the solemnization of the marriage
for the purpose of registration of our marriage.

Place:

Date

Signature of husband Signature of wife

OECLA RATION TO BE ATTESTEO 8Y GAZETTED OFFICER/MEMBER OF PARLIAMENT /
MEMBER OF LEGISLATIVE ASSEMBTY/MEMEEER OF LOCAL SELF GOVERNMENT INSTITUTIONS

hereby certifo that the mllrriage between

and the fact is personally known to me.
. and _ was

solemnised on

Oeclaration of the Parties

do hereby

Registrar

ot the husband and wlfe) do hereby declare that our marrlage was solemnized on

Signature with place, date and seal
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FORM NO.IV
(See Rule 7)

Certif icate of marriage
Ilssued under rule 7 of the Nagaland (Anand Marriages] Registration Rulet 20251

Certificate No.

Dated

This 'ls to certify that the followlng information has been taken from the Register of Anand Marriages
maintained in Form No. I in the Office of the Registrar of _ (local area).
1. Date of Marriage

2. Place of Marrlage
3. Details ofpartiesto the marriage

Derails Husband

(b) Nationality

(c) Age and date of blnh

(d) Occupation

(e) Permanent address

(0 Name of parents or
Euardian aod the
relationship
(i) Father
(ii) Mother
(ili) Guardian

PhotoBraphs

(Office seal coverlng
photoEraphs)

Reginration No. with year

Date of Beglstration _

ReBistrar

(Name of Local Area)

lssued under my hand and sealon this the day of

Kohima : Printed and published by the Directorate of Printing & Stationery, Nagaland
(Ex-Gezette) No. 500/200+1 5 O I 2O-Ot -2026,

Wife
(a) Name in fu
(in Capital letters)


